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BILL NOQ3OF 2015
THE DELHI VALUE ADDED TAX (Ist AMENDMENT) BILL, 2015
A
BILL
to further amend the Delhi Value Added Tax Act, 2004 (3 of 2005).

BE it enacted by the Legislative Assembly of the National Capital Territory
of Delhi in the Sixty-sixth year of the Republic of India as follows:-

1. Short title, extent and commencement.- (i) This Bill may be called the
Delhi Value Added Tax (Ist Amendment) Bill, 2015.

(i) It extends to the whole of the National Capital Territory of Delhi.

(iii) It shall come into force on such date as the Government may, by
notification in the official Gazette, appoint:

Provided that different dates may be appointed for different
provisions of this Act. -

2. Amendment of section 11- In the principal Act, in section 11, in sub-
section (2), for the clause (b) and the explanations appended thereto, the
following clause and explanations shall be substituted, namely:-

“(b) be entitled to carry forward the amount remaining after
application under sub-section (2)(a) to next calendar month or
tax period, as the case may be, or to claim a refund of the
amount remaining after application under sub-section (2)(a)
at the end of a tax period and the Commissioner shall deal
with the refund claim in the manner described in section 38
and section 39 of this Act.

Explanation-1. Refund can be claimed at the end of a tax
period only.

Explanation-2. Excess payment made inadvertently shall also be
treated as credit in a month or tax period as the case may be”.




FINANCIAL MEMORANDUM

The Delhi Value Added Tax (Ist Amendment) Bill, 2015 does not
involve any additional financial implications since no outgo on new posts is

anticipated from the Consolidation Fund of the National Capital Territory
of Delhi.



MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Value Added Tax (Ist Amendment) Bill, 2015 does not
make provision for the delegation of power in favour of any functionaries

to make subordinate legislation



STATEMENT OF OBJECTS AND REASONS

Amendment of Section 11 of the Delhi Value Added Tax Act, 2004 is

proposed to afford facility to the dealer to carry forward the excess tax

credit to next financial year to adjust his output tax liability in that year.

The Bills seek to achieve the aforesaid objectives.

(MANISH SISODIA)

DEPUTY CHIEF MINISTER / FINANCE MINISTER
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